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MATTERS UNDER RULE 377
(i) Statements, made by a Judge of

Calcutta High Court agairst the
Government of West Bengal

SHRI SOMNATH CHATTERIJEE
(Jadavpur) : Mr Speaker, Sir, an Article
has bcen published in the Journal ‘The

Week, of July 24-30, wherein a statement of
a sitting Judge of the Calcutta High Court
has been reported to the eflect that in this
decade long expericnce as a Judge he had
never seen such a hypocrite Government
as the state Government of West
Bengal and that the Government has
indulged in various misdeeds. The Judge
has not disclosed his identity and under
cover of anonymity has chosen to make most
reckless allegations and disparaging remarks
against a lawfully constituted popular
Government which is also a litigant in
numerous matters before the Hight Court
and thereby clearly disclosed his prejudice
against the State Government. Letters
written by me to the hon. Chief Justice of
India and the Chief Justice of the High
Court, as well as to the Union Law Minister
have cvoked no response.

The matter raises serious question of
judiciary propricty and decorum. The
judicial must not only be impartial but also
conduct itself in a manner which will not
raise doubts about its impartiality. It is
essential that suitable action should be taken
to identify the Judge concerred and he
should be transferred to some other Court.
If such action as the Judge has committed
is permitted, then any Judge can go to the
press and make such derogatory remarks
and get away with the same by remaining
anonymous, which will seriously shake the
people’s faith in the judiciary and justice will
become the victim. .. (Interruptions).

AN HON. MEMBER : Lct the Minister
give an answer.... (Interruptions).

13.05 hrs

[MR. DEPUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER : If they want
to say anything, they can, butl cannot
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direct them.... The statement made under
Rule 377 will go to the Government. ...He is
not the Minister concerned.

SHRI CHITTA BASU (Barasat) : You
should ask the Minister of Law to give a
reply. ...(Interruptions).

MR. DEPUTY-SPEAKER : The state-
ment automatically goes to the Government.

(i) Violation of Section 6.of the Land
Acquisition Act
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